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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	. • 	. 	
GUWAHATI 	ENCH' 	. 	.. . 

Oiiginal App1icatin No.185 of 19.98 	 . . 

Date. of decision: This the. 21st day o-f AprilI99 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 
• 	

. 	 . 

The Hon'bie' Mr G.L. Sang1.ine,.AdinistratTiveM.é1nber 

Shri Priti Kumar, Mazumdar,.  
• . 	. 	Assistant Surveyor of.Works (under .suspension), 	. 	.. 

Office of.t.he Executie Engineer, 	 . 
• 	. . C.P.W..D., Guwàhati. AppIicant 
• . 	. By Advocate Mr A. ,Ahmed.  

• 	. 	-. versu.s - 
- 	 .• 	 . 

The Union of India, represented by the 
• 	. 	Secretary to the Government of India, 

Ministry of Urban Development, 
New Delhi. 	 . 	 . 	. 	 . 

The Director General (Works), 	 • . 	. 	. . 
C.P.W.D., New Delhi.  
The Chief Engineer, Nort.h Eastern Zone, 	 . 
C.P.W.D., Shillong. . . 	 . 	. 	. . . 
The Superintending.Engineer, C.P.W.D.., 	 0 

	

. Assam Central Circle- 1, CPWD, 	. 	
• 0 	 • 

• 	. Guwáhati. 	• 	 . . 	. ......Respondnts 
By Advocate Mr A. Deb Roy, Sr. C.G'.S.C. 	0 	 • - 

BARUAH.J. (v.c.)  

The 	applicant -has 	filed 	this . app1iation 

challenging the Annexure • 3. order of suspension- dated 

• • 	17.3.1997, •.becauseof a case pending before the Central 

• . 	• Bureau of Investigation (CBI fOr short). 	•. 	 • 	 - 

• 2. The Annexure 3 order of suspension dated 17.3.1997. 

was pasthed •, on the basis of a request made by the. CB-I by 

Annexure 2 letter dated 21.2.1997. Thereafter the 

suspension continued for the whole of 1997 and also for 

	

• the year .1998. As per Annexire •.R/8 Of fic ei'Memoiabidum 	
: 



:2: 	 . 	 '0 

dated 14.9.1998 the case was reviewed,in the month June 

1998. Thereafter there •was no review of his suspension. 

Hence the present application. - 

3. 	We have heard Mr A. Ahmed, learned counsel for the 

ap1plicant and Mr A. Deb Roy, . learned Sr. C.G.S.C. Mr 

Ahmed submits that after June1998 there was no review of 

the suspension order. According: to .the léarnèd -,cOunsel 

as per Government instructions it has to be reviewed 

periodically, but in this case after June 1998 nothing 

has been done. Mr Ahmed has al'so pointd out that the CBI, 

at whose' instance, the suspension order was passed, 

intimated the department by Annexure 5 letter. . dated 

28.8.199 that they have no objection i.n revoking the 

order of suspension of the applicant. . In, spite of that 

also the Annexure 3 order of suspension dated 17.3.1997 

has not been revoked. Mr Deb Roy also submits that in 

view of the Annexure 5 letter dated 28.8.1999 the 

suspension order may be revoked. 

4.' 	Considering the submissions of the learned counsel. 

for the parties, we dispose of this application with 

direction to the respondents to revoke the. Annex.ure .3 

orer of suspension dated 17.3.1997 as early as possible 

5. 	The application is accordingly disposed of. No 

order as to costs. 	. 
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G. L. SANGLYMIE 

ADMINISTRATIVE /MEMBER 
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